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Heard, M.P. allowed. Counter affidavit
mentioned therein will be relevant Hr this case

al:o « Heoard in part, IList for further hearing on
. 2Lalndl
B 2,92 {counselas above)

We have hea®d the ar‘gurﬁents of the learneql
counsel for both the parties, Inthe interest of
justice and considering that a vital question in

all thesa cases are involved we have admitted all t e

- gpplications and condone the delsy if there has beef]

in any one of them. In certein cases we are told th
representations are not been filed, ‘
issue s involved are identical we need not delay the
matters in this applicatwn by . going through the

formality of requiring applicants to file a repraa-
sentation especially,rwh@n idpntical appl:.catians are

pending befm:e ise

Accordingly the objection regarding none |

ess

alst arerruled.
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submigsion of resresantation is

JUDGMENT ON 31,3,92.
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